CORAM:

CENTRAL ADMINISTRATIVE TRIBUNAL-
JAIPUR BEHNCH, JAIPUR

CONTEMPT PETITION NO. 17/2004
IN
ORIGIHA# AEéLICATIOH HO. 334/2003
With

Mise. Application No. 301/2005
tlﬂiﬁmh_tke_\wuﬁ Novermaben 2 so&”

HON‘ BLE MR. A.K. AGARWAL, VICE CHAIRMAN

‘/

HON'BLE MR. M.I. CHAUHAN, MEMBER (JUDICIATL)

Rajendra Kumar Sharma son of M.L. Shanna aged about 47 years, resident of 13/42,
Jawahiar Nagar, Jaipur.

... Applicant

By Advocate: Mr. S.K. Sharma.

[

Versus

Arun Bhatnagar, The Secretary, Union of India,
Department of Personnel and Training, Govi. of
India, Mew Delhi.

A.K. 8ingh, The Chairman, Central Board of Excise
and Customs, Department of Revesnue, Ministry of
Finance, North Block, New Delhi.

5. Chandra, Chief Commissiocner, Central Ewxcise and
Customs, Statue Circle, Jaipur.

Praveen Mahajan, Commissioner, Central Excicge and
Customs, Statue Circle, Jaipur.

zate : Mr. Te] Prakash Sharma
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thiz application was  given  to  the

respondents have filed reply. After
; the resspondents have alzo filed Review

the case to this
Applicaticon aygain.
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RBench of the Tribunal to rehear the Reviaw

The s=aid Review Application was agailn
Tribunal. After the dismissal of Review
respondents have filed MA HMNo. 301/2005

ocrder  dated  18.5.2005% It  has been
gsaicl wvrdsr that direction given by this

this developnment, " the present Contenpt
i

complisd., The MA is allowed and order

annered with the MA i1s haken on record and

the Contempt Petition.

urvivefy and it ig accordingly dismigsed.
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